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O.A.: 613/96 	 N 

Shri .K.Katriar, counsel for 'the ao9licante; 

Shri .K,ariar, counsal for the respondents 

Heard Shri .S.K0Katri, learned co*sel for 

the ap;-)licant on the question  of admission. 

Admit 

bhri S.K,jarjar is directed to XZRV  

notice for respondents no.1 to 3. Srirj S.K.tiar 
the counsel fc the resps. 

handed over 3 copies of the O.A. to hO. Respdpctents. 

shall file their W/s within tour weeks from rw Rejoinder 

if any, may be filed within two weeks thereatr. 

List pn ,1O.O2.1997 before Registrar?for 

completion o-pleadiri'gs. 	'IJ 

4/ 
(D.Purkaystha) 	 (t.D.Saha Memher(A) 	 tember(A 

None for the parties. W/s has not been 

filed as yet. Put' up on 6.3.1997 for filing W,s. 

( S.P.&inhe ) ,, 
. R egi stra r 1/c 

VI None for the parties. W/s has  been filed 

on behalf of the respondents on 7.2.1997. Rejoindr, 
to the. 	if any, maybe filed by 4. 4. 1997 as a last 

chance. 

inha 
' 	 Dyaaegistrar :/c 

fit 
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.1 4.4.97/ 11.4.97. Lr/S has been filed on behalf o th 

respondents on 7.2.97. Rejoinder to the W/5 has',ot 

yet been filed, tholigh sufficient time was given tbereor. - 
124 	 0 t 

Enter the case in ready list. 	 / 	it-.  

00 

J_----  /cBs/ 	 (5.P.Snha) 

RegistraF I/C• 

-. 

5/09.04.99 None for the applicant. 	 ' • 

Shri H.P.Singh, •ASC for thespondentS 

Let it be fixed up for heaxing on 22.04.19994J.ongwit 

M • 	1 55/ 98. 

-: 
(L.Hrningliana) 	 (..Naayan)  

SKI 	 MEmter(A) 	 Vice-Chairman- 

6/22.04.99 None for the a±trtieS. 
There is no response from the applicants side 

JCtt oT last several dates either in O.A. or in M.., 

being M.A. No.155/98. on perusal of the earlr orders 

we are of the view that the applicant is not ken 

to pursue the matter. That being as such, hi O.A. 

is dismissed for default and, acco.ingly, ti M. 

a) 	 (s.Narayan) 

SiJ 	MCrno'er(A) 	 Vice-chairma 

7/3,2,2000 	Sh. S.K.E3ariair, counsel for the appliCaflt. 

Sh. V.M.K.Siflha, sSC, forthe respondefltS. 	( 

In viCW of the order passed in MA 340/99, 

this OA is restored on 3.2.2000. List itfor 

direction on 25.2.2000 

AK.J 	(L.JH?) 	 (L.R.1K.?RASAD) 
MEMBER(J) 	 MEMBER( 
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U 
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/8/252.2000 .;Due toLawyer's, strike1  the case is 

adjourned to .13.3 .2S00 for direction. 

AKJ 	 (L.R.K.PRASAD) lop MEMBER(A) 

9/13.3.2000 	Sh. S.K,Bariar, counsel for applicant. 

Sh. H..Siñgh, ASC, for respondents. 

Heard the counsel for the parties. 
Sh. Bariar states thAt 'in view'óf the newdevelopments, 

the prayer pertiorof the OA need to be arnmended. There 

he may be permitted t ,file' appropriate petib.ion in the 
matter or 	application for restoring MA 157/98 which 

cOntinsthe. arnndjnent, proposal.;Th.e prayer is aijowed. 

This may bedene.withina peiod.of four weeks. List it 
o ,. 	unde.r hearing on..MA:on...18.4.200O 

0 	 . 

MJ 	(L.JflA) 	 (L.R.K.PRASAD) 

10/18.4.2000 Sh. SC.Xiitraoé1 forthe app1jcant 
0Sh H,PSjhh,ASC, for 0 the respondents. 

The MA .15 /98 which contains arnmendment 
proposal 4 yet to be disposed of . The counsel for 
the applicán iá direced to take necessarY steps for 
restoring MA 15798. List it for direction on 25.5.2000 

AKJ 	(.HNINGLLANA) 	 (L.Jp) 
0 	 FiEMBER(A) 	 MEBER(J) 



.1/25,5.2000 	None f0r the applicant. 
&hrj Fl, P,Singb, A5C f. the resporAentS."T 

.. 
The app licantbaShotajU ahy st9  

so far for getting the M.A. No.155/98.restor, 
which contains anterment propoKals. it appears 
from the order of dismissal passed in N. A,l55/9 . 

ht the order is unsigned. The office is 614ecteia  

to get it signed. The applicant is directed tO take 

necessary Steps positively by.the next date, f4Jing 
which the 0,.A, shall be disposed of on the bas is 

	

of. available materials on record. List it for 	 ---1 

4.7,20 

.,.. 	
L.. 	':° k: .• •. • LakáLJha 

S 	 Mernr- -) 	.., 	. 	Member (J) 

1/04.07.2000 ; None appears for the applicant. 

Shri FL?.Sinh, SC' for the.,zesondents. 
ven on the previous date j,e•, on5.05.2000, 

there was no representation on behalf of thet  applicant. 

It may further be noted that once this case ha4 been 

dismissed for default, but. subsequently the dismissal 

order was recalled,  
- Lt it be listed again on 07.07,2000 for 

bearing. In case,. nobody t urns up on behalf of • the 
applicant on the n(t date, it will be dis missed for 
default, 

skj 	(L.R.K.Prasad)/M(A) 	 (S.Narayan)/V.C. 

13./ 7.7.2000.  

None appears on the either side. In view of the earlier 

order dated 4.7.2000, this 'OA is dismissed for default. 
5., ... .. 

/C8S/ 	(L.R.K. PRASAD) 	 . 	 (S. NARAVAN) 

IIEIIBER (A) 	 \/ICE-CHAIR1AN 

- 
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14./ 11.10.2000. 

In terms of today's order passed in MA 335/200 

this 014 is restored to its original file and number, and 
ina 

is directed to be listed on 13.10.2000 for/ting. 

/CBs/ 	(L.R.K. PRASAD) 	 (S. NRAYAN) 

MEMBER (A) 	 VICE-CHAIRMAN 

15 
T27fo. 2000 

CM 
	

Let it be listed on 13.10.2000. 

(L.R .K.iPr as ad) 
Member (A) 

lyz,  
(S .is!aayan) 

v.C. 

16 

13.10.2000 
	Shri S .K.Barjar. .counsel for he applicant. 

CM 
. Bariar appearing on behalf of the applican 

submits that as per instruction from the client, 

he has preferred to withdraw the instantD.A. wi 

permission to file a  fresh O.A. In the light of 

submissions made, this O.A.  is dismissed 	with 

liberty to file fresh application. 

L.R .K.Pr as ad) 	 .Narayafl) 

M) 	 v.ç. 


